
THE COMPTROLLER AND AUDITOR-GENERAL'S (DUTES, 
POWERS AND CONDITIONS OF SERVICE) AMENDMENT 

ACT; 1976 
I 

No. 55 OF 1976 

[8th April, 1976.1 

An Act to amend the Comptroller and Auditor-General's (Duties, 
Powers arid Conditions of 'Service) Act, I 971. 

BE it enacted by Parliament in the Twenty-seventh Year of the Republic 
of India as follows:- 

1. (1) This Act may be called the Comptroller and Auditor-General's short 
(Duties, Powers and Conditiqns of Service) Amendment Act, 1976. title 

and com- 
mence- 

(2) I t  shall be deemed to have come into force on the 1st day of merit. 
March, 1976. 

2. In  section 10 of the Comptroller and Auditor-General's (Duties, Amend- 
56 of 1971. Powers and Conditions of Service) Act,, 1971 (hereinafter referred to: as mentof 

section 10. 
the principal Act), in sub-section (I),- 

(a) for the first proviso, the following provisos shall be subs- 
tituted, namely: - 

"Provided that t'ne President may, after consultation wiCn 

the Comptroller and Auditor-General, by order, relieve him from 
the responsibility for compiling- 

(i) the said accounts of t l ? ~  TT11ioli (either a t  oiice or 
padually by ihe issue a-f. several orders) ; or 
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(ii) the accounts of any particular services or depart- 
ments of the Union: 

Provided further that the Governor of a State may, with the 
previous app5oval 05 the E$c@dent/.and qfter czonsultation with 
the Cbmptro-ller! a d  Audjtpry(3enfxal, by order, relieve him 
f+oh the respo&i15i'lity for cq&piling- 

, 
(i) the said accounts of the State (either at  once or 

gradually by the issue of several orders) ; or 

(ii) the accounts of any particular services or depart- 
ments of the State:"; 

(b) in the second proviso, for the words "Provided further", the 
words "Provided also" shall be substituted. 

Amend- 
ment of 

3. In section 11 of the principal Act,-- 

section 11. (a )  for the words "by any other person responsible in that be- 
half", the words "by the Government or any other persm responsi- 
ble in that behalf" shall be su.bstltuted; 

(b) the following provisos shall be inserted at the end, namely:- 

"Provided that the President may, after consultation with 
the Comptroller and Auditor-General, by order, relieve him from 
the repponsibility for the  reparation qndl submission of+ the ac- 

t counts relating to annual receipls and, rdisbursements for the 
purpose of the Union or of a Union territory having a IJegisla- 
tive Assembly: 

1 

Provided further that the Governor of a State may, with the 
previous approval of the President and after consultation with 
the Comptroller and AudibrrrCPeber;ali by order, ~el ieve htfn ftom 
the responsibility for the @reparatiori and smhmission of tNe 
accounts relating to annuaI receipts and disbursements for the 
purpose of the State.". 

Amend- 
ment of 

4. In section 22 of the principal Act,- 

section 22. (a )  in clause (b)? of sub-mtion (21, aft& the wards "the ac- 
counts of", the words "the Union or of a State or of"' shall be inserted; 

(b) in sub-section (3). for the ~vords "in two succe.;sive sessions", 
the ulords "in two or more successive sessions", and for the words "the 
session in which it is so laid or the session immediately followin$"' 
the words "the session immedintelv folIowing the sessioll or the suc- 
cesslive sessions aforesaid" shall he substituted. 

Repeal 5. (1) The Comptroller and Auditor-General's (Duti~s,  Powers and 
and 
>av1ng. Conditions of Service) Amendment Ordinance, 1976, is Rereby repealed. 1 of 1976. 

(2) Notwithstanding snc!: ~ c i > ~ l ,  aiiything done or sny actioi~ toLen 
11111-1(,1- { l i t ,  pi incip:~l Act, as ;ln~1v~d~~c! 1 1 ~ 7  thc said C_)rciir:incc shall be 
drcrnrri ' to 11;lvr hrcn dnrto n7+ i ~ i - r ? ~  11v.J(~r t11p ~rj11cip~1, / \ ~ t  :L?  nmc!?rlcd 
1'5' '(hi: f1ct. 


